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(v) Swim am W e R
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GEAT-RHET I AT 9 I@qAqGH
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Complaints against State Bank
. Surat

8542. SHRI HITENDRA DESAI: will
the Minister of FINANCE be pleased
to state:

(a) has Government received com-
plainty aguinst State Bank, Surat for
delay in payment and harassment of
poor applicants who held less than
10 of 1000 denomination notes;

(b) is it true that above payments
are not made whereas larger amounts
have alreedy been paid; ang

(¢) will Government see that poor
applicantg do not incur harassment
and their cases are immediately dis-
posed of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) to (c).
Some representations were received to
the effect that the State Bank of India,
Surat, is not accepting certain declara-

tions w the signatures of the de-
clarants have been attested by func-
tionaries other than those mentioned
in Section 7(3) of the High Denomina-
tion Bank Notes (Demonetisation) Aet,
1978. The Reserve Bank has advised
the parties to now get their declara-
tions attested by the authorised func-
tionaries under the Act to enable the
State Bank of India, Surat, to act on
them. Payments are made irrespective
of the amount involved provided the
declarations are in order.

Money deposited by various organisa-
tivms in Vijaya Bank

8543. SHRI K. LAKKAPPA: Will-the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that seve-
ral Government organisations, semi-
Government organisations, Govern-
ment Corporations, Statutory Bodies
have deposited their money in Vijaya
Bank as against the nationalised
Banks; and

(b) it so, the reasons therefor and
full details thereof and remedjal mea-
sures proposed to be taken by the
Government?

THE MINISTER OF FINA'NCE
(SHRI H. M. PATEL): (a) and (b).
Reserve Bank of India have reported
that, under their existing arrangements
for collection of statistical data from
banks, information in regard to de-
posits of Government organisations is
not ' separately  obtained. However,
under the existing instructions, puhlic
sector undertakings, local bodies and
stalutory authorities under the Cen-
tral Government are rcquired to have
banking arrangements only with public
scctor banks. Relaxutions from these
instructions are given on mcrits. Gow-
ernment have no information that in
contravention of these instructions
public sector undertakings etc. under
the Central Government are keeping
deposits with the Vijaya Bank Lid. -





